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Original Application No. 1190/2024
Ajayvefr vis State of U.P. & Ors

In compliance to Hon’ble NGT order dated 10.12.2024
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6.

In this original application, the Applicant raises the grievance that the Distrigt
Survey Report (DSR) for District Baghpat was prepared on 18.11.2017 valid
for five years which expired on the expiry of the five years. Thereafter, there
was a gap and no fresh DSR was prepared but the impugned auction notice
was issued and action was taken in pursuance to the said auction notice
though there was no valid DSR.

The State Environment Impact Assessment Authority (SEIAA), Uttar
Pradesh filed the counter affidavit on 28.11.2024 disclosing that the fresh
DSR for District Baghpat was prepared and approved by SEIAA on
21.08.2024. Hence, after the expiry of the earlier DSR prepared in 2017, no
DSR existed for District Baghpat till the fresh DSR was 2 prepared on
21.08.2024. Hence, the auction notice, the lease and the subsequent action
in the absence of the very DSR cannot be allowed to be continued.

Learned Counsel for Respondent No. 6 has sought four weeks’ time to file
the reply.

In the aforesaid circumstances, we direct stay of any further action in
pursuance to the impugned auction notice till the next date of hearing.

The District Magistrate, Baghpat will take appropriate action to ensure
compliance of this order.

List on 24.02.2025._
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In this original application, the Applicant raises the grievance that the District
Survey Report (DSR) for District Baghpat was prepared on 18.11.2017 valid
for five years which expired on the expiry of the five years. Thereafter, there
was a gap and no fresh DSR was prepared but the impugned auction notice
was issued and action was taken in pursuance to the said auction notice
though there was no valid DSR.

02.  The State Environment Impact Assessment Authority (SEIAA), Uttar Pradesh
fled the counter affidavit on 28.11.2024 disclosing that the fresh DSR for
District Baghpat was prepared and approved by SEIAA on 21 .08.2024. Hence,
after the expiry of the earlier DSR prepared in 2017, no DSR existed for District
Baghpat till the fresh DSR was prepared on 21.08.2024. Hence, the auction
notice, the lease and the subsequent action in the absence of the very DSR
cannot be allowed to be continued.

03.  Learned Counsel for Respondent No. 6 has sought four weeks’ time to file the
reply.

04. In the aforesaid circumstances,we direct stay of any further action in
pursuance to the impugned auction notice til| the next date of hearing.

, Baghpat will take appropriate action to ensure
compliance of this order.

06.  List on 24.02.2025.
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01— In this original application,the Applicant raises the grievance that the District
Survey Report (DSR) for District Baghpat was prepared on 18.11.2017 valid
for five years which expired on the expiry of the five years. Thereafter, there
was a gap and no fresh DSR was prepared but the impugned auction notice
was issued and action was taken in pursuance to the said auction notice
: though there was no valid DSR.

02. The State Environment Impact Assessment Authority (SEIAA), Uttar Pradesh
filed the counter affidavit on 28.11.2024 disclosing that the fresh DSR for
District Baghpat was prepared and approved by SEIAAon 21 .08.2024. Hence,
after the expiry of the earlier DSR prepared in 2017, no DSR existed for District
Baghpat/'tin the fresh DSR was prepared on 21 108.2024. Hence, the auction
notice, the lease and the subsequent action in the absence of the very DSR

cannot be allowed to be continued. _
03. Leamed Counsel for Respondent No. 6 has sought four weeks’ time to file the

reply. : o
04. In the aforesaid circumstances,we direct stay of any further action in
pursuance to the impugned auction notice till the next date of hearing.
05- The District Magistrate, Baghpat will take appropriate action to ensure

compliance of this order.
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